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1./ 28.11.2001. 	None •for the 	parties. List 	it 	on 11.2.2002 
for 	h aring.  

(L HriINcLINA)/I(M) (L. 	JHA)/M(J) 
_y1) ,. 	 I 

d' 9 t, 2./ 11.2.2002. 	None for the parties even today. By way of 

last chance, 	be 	listed, on 21.3.2002 	fohearing. If no one 

turns up on behalf of the applicant even on the next date, 

necessary order shall be passed. 

(SHY 	. 6 A)/(J) 	. 	 • ..(L.R.K. 	.PRA5ID)/N(A)) 

(7 / 	1007. For want of time. 	hearinq on contspt 

is adjourned to 13.5.2002. 

cBS/ • (L.R.K. PAsoL).-." (B.N.SING 

-- 

13.5.02 	 .••, 

CM 	 the reque st; rrde by the counsel 

for the applicant, list it on 11.7.2002 for heat 
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5/11.7.2002 	 The id. proxy counsel for tIfe applicant informs 

that the px3ox conducting lawyer is indispcsed. Or. his 

rcque5t, be listed for bearipg cri 3.9.2 '02. 
-,\ 	- (A 	
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 M. 	(Shyama D ogr' )/M (J) 	($ arweshwar Jh a )/itT 

6./ 3..2002. For want of time, be listed on.18,10.2002 for 
hearing. 

(L.R.K. PRAsAD)f11(h) 	 (8.N. SINCH NEELNI)/v.c. 

./ 18.10.2002. For want of D.S. , be listed on 28.11.2002 
for hearing. 

:85/ 	 * 	(5. D0GRA)/1V1(J) 

28.11.2t2. None is present. As it 18 a D.R. matter, l.tit 
be adjourned and listed on20.1.2003 for. hearing. 

BS/ 	 (S. JHA) ,M(R) 	 I 

9/20.1 .2 003 
	Rik Since it pertains to D32  1 i' t It 

xor'he.tring on 4.3.2O03. 
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1 C/4 3.2Gc3 	$ rtierir on 6. 5. 

Mi8. 	(SarweshWar 3ha ),'M(A) 	( i.NSjn h Nee1n )/ 

	

11/6 .5 .2003 	Be 1 isted f or hearing on 26,6.2003. 
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15/31.12.2003 	Ibne-for the parties. 

The case was called Out twice. 	 \ 

the applicant has lost his interest in 

purs 	the matter. The cOntempt 

petition is dismissed for defau1t. 
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